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MR. DEPUTY-SPEAKER : Then, if the
House is particularly interested in the pri-
vate Members' business, we have to adjust.
(Interruption). If you are ready to sit after
6 pumeess

SHRI SURENDRANATH DWIVEDY :
Sir, you will be breaking a convention if
on this matter you proceed to take votes,
because, so far, we have established a con-
vention which is followed rigorously al-
ways : so far as private Members' Bills and
Resolutions are concerned, there should not
be any disturbance in that time or any
accommodation unless there is unanimity in
the House. If you decide on voting, then
you can decide by taking votes that the pri-
vate Members' Bills and Resolutions may
not be discussed at all | That can also be
decided by the majority !

SHRI PILOO MODY : It stands to reason
that the brute majority cannot change pro-
cedures in this House. (Interruption)

MR. DEPUTY-SPEAKER : Mr Piloo
Mody has vigorously advocated as most
other Members have done—Shri Madhok
also has said—that we will have to decide
one way or the other, I do recognise—I
have been a Member of this House for near-
ly 11 years now—the importance of private
Members' Bills and Resolutions, but when-
ever occasions rose for changing the time
for private Members® business, occasionally
some accommodation was made, but it
appears that the House is not in favour of
postponing non-official business, (Interryp-
tion) So, may I suggest to Government that
we continue this debate on Monday which
means that the House will now take up
private Members' business.
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SHRI P. K. DEO (Kalahandi) : Sir, I
would like to point out that we are creating
a very bad precedent for the future so far as
private members’ Bills are concerned. If
you go through the list of private members’
business, after Mr. Madhu Limaye's Bill,
my Bill is supposed to come up for conside-
ration and passing. But as some financial
commitments are necessary, it is necessary
to get the recommendation of the President
for consideration of this Bill. I am sorry
to state that a very unusual treatment has
been meted out to me because the President’s
recommendation, which is a very usual thing
and which is invariably given in all cases,
has not been received till now for the consi-
deration of my Bill. I think the intention
of the Government is mala fide and they
want to scotch it from the very beginning.
This matter has been hanging fire for a long
time. The Administrative Reforms Com-
mission made a recommendation that the
carliest opportunity should be given for the
passing of this Bill. My Bill is nothing buta
carbon copy of the Bill as recommended by
the Administrative Reforms Commission.
I think it is the intention of the Government
to give shelter to corrupt men. That is the
only motive behind not recommending my
Bill for the President's recommendation.
Otherwise, what other reason can be there ?
1 seek your protection in this regard. In
future wherever financial implications are
there, the President’s recommendation should
be invariably forthcoming.

MR. DEPUTY-SPEAKER : What is
now before the House is the Report of the
Committes, It has nothing to do with
getting the recommendation of the President.
That is why we have shown you the way out,
namely, to make a circulation motion. It
may take some time because so many finan-
cial implications may have to be studicd.
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MR. DEPUTY-SPEAKER : What is
before the House is a report of the Commi-
ttee. His plea is that a certain Bill permission
to move which has been given needs to be
put in category A. There is a method for
it. If some hon. Members of the House
write to the Committee, as the hon. Member
Shri Nath Pai is going to suggest,—he did
it in his own case if I remember correctly
and he could have pointed it out to his
colleague—then the Committee will reconsi-
der it. But his Bill is not included in_ this
report. Heis trying to point out the urgency
about & certain matter. It may not come
up because it is now in B category.
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(Kendrapara) : Is his Bill not included
in this report ?

MR. DEPUTY-SPEAKER : No.
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MR. DEPUTY-SPEAKER : When we
meet ina Committee we take a decision.
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. MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House agrees with the

Fifteenth Report of the Committee on

Private Members’ Bills and Resolutions

presented to the House on the 29th
 November, 1967."

The motion was adopted.




